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OPEN COURT 

CE~ThAL AUMINI~TriATIVE T!tlBU~ 
ALLAHABAD BENQH 

ALlAHABAD 

Civil Cont empt Petition No. 86 of 1996 
In 

Original Application ~o. 6~9 of 1996 

Allahabad this the oath day of August, 

R.K • .saxena, Membez J ) 

1. Phool Chand S/o Shri Kalpu. 

2. S.N. Chaubey ~/o ~hri Ram Kanwal Chaubey. 

3. Ram ASI.Ie ~1 o ~hr i Ram Lotan. 

4, ~·ishna Kumar S/o Shri Gaya Prasad. 

5. ~ubhash Pal ~/o Late ;;.c. Pal. 

1997 

All Master Craftsman in 

Concrete Sleeper Plant, No1thern 

Railway, ~ubedarganj, Allahabad. 

dPPL ICANr ;-; 

By AdVocate ~ri ~.~. ~harma 

Versus 

!. Shri M. N, Chopra, The uivisional Railway Manager, 
No rthern Railway, D,h.M. Office, Nawab ~usuf Road, 
Allahabad • 

2. Shri P. K. Misra, Dy. Chief Engineer, Concrete 
Sleeper Plant, l\brthern Railway, Subedarganj, 
All aha bad. 

3, .:lhri B.K. ~inha, Divisional Personoel Officer, 
1\brthern Hailway, D.R.Ml. Office, Nawab Y.usuf Road, 
All a habad, 

By Advocate ~ri A. K. Gaur, 

••••••••• pg. 2/-

• 

• 

, 

I 



, 

• 

/ · 

'· 

• 

I 

. • • 2 • • • •• • • 

• 

Q. b. Q. E_h L vral ) 

By HOn' ble pr. h. K. :iaxena. Member ( J ) 

Ihese contempt proceedings had arisen 

on the petition being move d by Phool Chand and four 

others against ,.1.K. Chopra, Divisional Rail way Manager, 

p.K. Misra, Dy,Chief Engineer, and B.K • .:J.nha, Divi­

sional Personnel Officer. The contention of the 

applicants is tnat they ha d filed O.A.no. 639/96 

phool Chand and Uthers vs. Union of Inuia and Others, 

in which the Tribunal had passed ad-inte rim order on 

11. 6 .1996 tha t the impugned order which was contained 
/'FL. 

in Annexure A-ll should .not be given effect unless ' ~ 
the Engineering Branch of the Open line, M>rthern 

Ftail way placed the applicants in the pay scale of 

Rs.1400-2300. Tr te notices were issued to the respondents 

to wh ich counter-reply was fileo with assertion t hat 

t he d irections giv e n by the Tribunal would be canplied 

wit h . The r ej oinLier was also filed. 

The ma t ter is listed for final hearing today 

ana ~ri ~.~. ~harma counsel for the a pplicant and 

~ri A.K. Gaur counsel for the respondents, are present. 

we hav e heard t nem. 

3. ~ri A· K. Ga ur conte nds that the compliance 

of t he d irections given by the Tribunal has been made. 

This fact stands corroborated whe n ~i ~harma admits 

t ha t the 6Cillpliance was done. In this way, no doubt 

t he compliance was bel at e d one but was done, we do not 
' propose t o go ah ead with t he case. Tl•e notice s issued 

to t he re spondents are d i~ charged and proceedings are 

dropped. 
t 

Member ( J ) 

I M..M./ 
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